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Scheduled Castes and Scheduled 
Tribes

<953. Shri B. K. Gaikwad: Will the 
'Minister of Home Affairs be pleased

•'Sir j\Sate*

(a) whether it is a fact that the 
voluntary non-official organisations 
-working for the welfare of Scheduled 
Castes and Scheduled Tribes and 
which have been recognized by Gov­
ernment for grant-in-aid purposes, 
maintain the percentage of Scheduled 

"Castes and Scheduled Tribes persons 
in their establishments; and

(b) if so, what is the percentage*

The Deputy Minister of Home 
Affairs (Sbrimati Violet Alva.): (a)
No, Sir.

•(b) Does not arise.

Nagas Hostiles

2954. Shri L  Achaw Singh: Will
the Minister of Home Affairs be 
pleased to state:

(a) whether it is a fact that as many 
as 30 Naga hostile camps have been 
set up in Tamenglong sub-division of 
Manipur; and

(b) if so, whether these camps are 
run by Naga leaders from Naga Hills 
'Tamenglong area?

'The Minister of Home Affairs 
IShri O. B. Pant): (a) and (b). Gov­
ernment are not aware of any such 
camps.

Vmm Car W «U ta p  In D A i
3955. Shrtw sflB a M tk oaA qri;

W ill the Minister o f Home Affairs be 
pleased to state:

(a) whether Government’s attention 
has been drown to the news appear- 
in the ‘Indian Express' dated the 21st 
March, 1059 to the effect that a large 
number of unauthorised and unlicens­
ed motor car workshops are function­
ing in Delhi and that there is a general 
complaint about the repairs they carry 
out to motor vehicles brought to 
them; and

(b) it so, the action taken or pro­
posed to be taken in this regard?

The Minister o f Home Affairs
(Shri a  JR. Jtaaft); (»> Yea

(b) The Delhi Municipal Corpora­
tion and the New Delhi Municipal 
Committee are empowered under the 
law to prosecute those who are found 
running a major workshop in private 
premises without a valid license 
Similarly, these local bodies have 
power to take action against persons 
who carry out repairs on a part of a 
street and keep motor parts lying on 
the street. These powers do not ex­
tend to the regulation of the technical 
efficiency of the work done in the 
workshops, which is a matter between 
the owner of the vehicle and that of 
the workshop to which it is entrusted 
for repairs.

Representation of Scheduled Castes
and Scheduled Tribes in Govern­

ment Services
2956. Shri Ayyakannu: Will the

Minister of Home Affairs be pleased 
to state:

(a) whether all the Departments 
under Government of India have 
been regularly ssubmitting periodical 
reports since 1955 regarding the re­
presentation ratio and the vacancies 
not filled up by Scheduled Castes and 
Scheduled Tribes in services;

(b) whether submission of such 
reports by the Departments is obli­
gatory; and
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(c) the action taken so far on the 
twite o f the report*?

Dm Minister of State in the Minis­
try at Home Affairs (Start B. N. Datar):
(a ) and (b). Ye*, Sir.

(c) The discrepancies or lapses havp 
been brought to the notice of the ap­
pointing authorities for rectifying the 
position according to Government in­
structions.

Development of Modem Languges
2951. Shri Ajit Singh Sarhadi: Will 

the Minuter of Scientific Research 
and Cultural Affaire be pleased in
state:

(a) whether any assistance is being 
given to the Punjab Government for 
the year 1958-60 under the “Scheme of 
Development of Modern Indian Langu­
ages (exqept Hindi)” ;

(b) if so, the amount thereof; and
(c) its allocation for Punjabi langu­

age?

The Deputy Minister of Sdentiiir 
Research and Cultural Affairs (Dr. M.
M. Das): (a) to (c). State Govern­
ments are being requested to send 
their proposals for the year 1959-60 
for consideration under the Govern­
ment of India's scheme regarding 
“Development of Modem Indian 
Languages (Except Hindi)”. The 
proposals of the Government of 
Punjab will be considered as and 
when they are received.

Grade I Clerical Service

2958. Shri Panigrahi: Will the Minis­
ter of Home Affairs be pleased to 
6tate:

(a) the number of vacancies given 
in Grade I of the Central Secretariat 
Clerical Service Scheme in its initial 
constitution to the persons exempted 
from passing the typewriting test; and

(b) whether the sanctioned strength 
o f Grade I of the Central Secretariat 
Clerical Service Scheme in its initial 
constitution has been completed?

42 (A i) LSD—3.

The Minister of State in the 
try «f Heme Affairs (Shri B. N. 
Datar): (a) Hie number at vacancies 
given to those who were m m fix i 
from passing the typing test is as 
follows:

(0 Persons over 45 years of age
on 23-10-1953 150

(u) Members of the Scheduled
Castes . . . . s

(m) Physically handicapped
persons . . . . <3

(w) Persons with not leu rhan
10 years service 36

T otal 204

(b) There were 850 permanent 
vacancies in Grade I of the Clerical 
Service at its initial constitution, apart 
from 600 shadow posts reserved for 
providing liens to persons ineluded in 
the Regular Temporary Establishment 
of Assistants. Orders of confirmations 
have already been issued against 842 
posts of the former category. Orders of 
confirmation against the remaining
8 vacancies will be issued shortly. As 
regards the shadow posts, only 215 
were actually required and utilized.

TJ». Patients
t

rshri S. M. Banerjee:
1959.^  Shri Jagdish Awasthi:

I  Shri Vasudevan Nair:

Will the Minister at Defence be 
pleased to state:

(a) whether some beds have been 
reserved for the T.B. patients amongst 
civilian employees in the hospitals 
attached to the various Defence Es­
tablishments; and

(b) if so, the number of such beds?

• The Deputy of Defence
(Shri Raghnramalah): (a) Yes, Sir.

(b) 10, for the members of the De­
fence Civilian (Welfare) TJB. Fund.




